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~  S. CHANDRASEKHAR I We do 
not koow wbat we can do; we can In DO 
way stop peopie wbo may be speaking 
against  the polley of the Government but 
we shall see Ihat they do not Interfere In 
the activities of olher persons who waot to 
came and avail of Ihe servicos t hat the 
Governments provides for them. (Inter-
ruptions). 

MR. SPEAKER: Are you thinklog of 
family planolng among the Members of 
parliameot also? Next question. 

Suggestions regarding fixing a Ceiling 
00 Urban property 

*1237. SHRI RAM KISAN GUPTA: 
SHRI p. C. ADiCHAN : 
SHRI DEORAO PATIL I 

Will the Mlnisler of FINANCE be 
pleased to state : 

(a) wbether the Slate Governments 
bave seol their sUllllestions regardiog Chios 
a ceiliog on urhao property In the form of 
land aod buildings; 

(b) if so, whether tbese bave heen exa· 
mIned; aod 

(r) al what slage the Qoestioa of cell-
lag is at present ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. c. 
SETHI) : (a) The replies received so far 
from Ihe State Governments are, by and 
large, of an loterim nature Informing tbat 
they are gelllag the matter examIned. 

(b) Does oot arise. 

(c) A Worklog Group was set up in 
December, 1969 to examloe various espects 
of the questIon of ceiling on urban prOp!rlY. 
The report of the Working Gruup has been 
reeei oed and is under consideralion of 
Government. 
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SHRI P. C. SETHI: Wo have recentiy 
receIved a report from the working group. 
This bas come aod Is being examined by 
tbe CabInet. Unless It is considered by the 
Government it would be difficult to divulge 
details of the workIng group repor t. 
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whether tbe State Government have seot 
their susgestlons. 
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SHRT P. C. SETHI: The Prime Minister 
wrote a leiter to all the ChIef Ministers on 
20 February 1970 wltb regard to thIs matter 
and so far we bave receIved replies from 
II States. The Chler MInister of Jammu 
and Kasbmlr, M.P., Tamil Nadu, Puojab, 
H.P. Kerala, Mysore, Trlpura have sent 
interim repllos acknowledglog the Prime 
MinIster's leller. The Cbief Mloistors of 
U.P. and Goa bave supported this scheme 
Other Slate bave not yet preplied to tbe 
lotler. 
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SHR! S. KANDAPPAN : SJoce the 
Government Is already committed to brlns 
in legislative measures to enforce ceIlIng on 
urban property, In order to expedite legisla. 
tlon, bave tbey scnt tbe "ports of the study 
team that Is in their possession to all the 
State Governments so that tbey may be able 
to study tbe problem wltb the help of that 
report and make their own recommendations 
to the Govel'Dment 7 

SHRI P. C. SETHI: After the study 
Iroup's report bas baen examined by the 
CabInet we sball consider Ibis poiot. 

SHIll S. KANDAPPAN t This report 
tbat Is In the possession of the Central 
Government would help the States to for· 
mulate proposals bofore tbe Centre comes 
to a conclusion if It is sent to the State 
Governments. 

SHRI P. C. SETHI: The Cabinet Is 
looking into It and we sball consider this 
.usgestlon. 

SHRI E. K. NAYANAR: I want to 
know whether eleven State Governments 
bave sent their reaction to tbe suggestion of 
tbe Prime Minister, Aro tbe G"vernment 
fixing any target date or time to introduce 
a scheme for implemenllnll the ceiling on 
urban property because land roforms 
lelli.lallon bad continued durinll the lut 

twenty years. JUlt like It this will also 
continue to be a lukewarm policy of tbe 
Government. 

SHRI P. C. SETHI: Sir, the ,ery fact 
that we bolve taken It up with tbe State 
Governments shows our anxiety to 80 
tbrouj!h tbls lellslatlon as early as possible; 
but It is difficult to fix tbe target date in 
tbls matter. 

SHRI R. BARUA: The position 
differs from Slate to State, particularly in 
view of tbe regional Imbalances. For 
Instance, tbe .ame factor wbicb applies to 
ODO city will not apply to a city like 
Bombay. Therefore, may I know whether 
tbe Government Is also takins that aspect 
Into consideratlnn in coming to a decfsion 
when they come to legislate on urban 
property? 

SHRI p. C. SETHI: It Is a matter of 
detall wblcb will bave to be gone Into when 
we actually come to the decision on the 
reports received. 

SHRI V. KRISHNAMOORTHII Sir, 
a ceiling on urban property is a duty of Ih. 
Central Government and the Prime 
Minister has written a letter to tbe Chief 
Ministers to Implement It without ha ylog 
the Constitution amended as far as the 
fundamental rij!hts are concerned. I want 
to know from tbe hon. Prime Minister in 
wbat way the Srate Chief Ministers or the 
State Governments are expected to bring 
about a coiling on urban property and what 
Is tbe assistance given by the C<ntral 
Government for the implementation of the 
celllna on urbao property 7 

SHRI P. C. SETHI: We have to send 
this malter to the State Governments, and 
In the light of Ihe legal opinion obtained 
this malter would have to be dealt with 
under article 252 of the Constitution, and 
If legisiatlon has to he undertakeo 00 that 
basis. We have to write to the State 
Goveroments and we are soliciting their 
views. 

SHRI V. KRlSHNAMOORTHI I Sir, 
It Infrlo". tbe fuodamental riahls uodor 
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Article 19 of tbe Constitution. How are 
the State Governments expacted to reply? 
(Interruption) 

MR. SPEAKER: He Is replying to It. 

SHRI P. C. SETHI: That Is why we have 
written to the Chief Ministers soliciting 
their views on thi< matter. Some of them 
have appointed Sludy Groups. ~  are 
further examining II, and afler hearing 
from thtm. and after examining the working 
group report. we shall CO.ne to some 
flnalily about It. 

SHRI SRADHAKAR SUPAKAR: 
May I know if. eltber after the report or 
after consulling the Slate Governments, the 
Government of India had Ihelr own examina-
tion of tbis problem from the Constllu'ional 
and legal standpoinls and, If so, what Is the 
conclusion Ibereon ? 

SHRI P. C. SETHI: have said 
tbat according to the leg 11 opinion oblalned 
by us, thi< mitter will have to b, dealt with 
with according to article 252 of Ihe Consti. 
tnlion. 

SHRI CHINTAMANI PANIGRAHI: 
1\ Is gOOd tbat Ibe Central G,vernment i. 
taking very serious steps to Implement it. 
But may I know from tbe hon, Minister, 
rrom the interim replies tbat the Govern· 
ments of the Stales have given, whether 
they have suggested any ceiling according 
to their findings arisiJg from the Interim 
report. 

SHRI P. C. SETHI: As I poinled out, 
some of the Slale Governments bave sent 
interim replies; some bave appointed 
working groups and some are further going 
to .xamlne It. Only two Slale Governments 
bave broadly concurred with Ihe scheme. 
1\ is oot possible for me to live tbe 
details of Ihe lellers which we bavereceived 
from the Chief Ministers. Of course, two 
oi the Slale Governments-Ultar Pradesb 
aod Goa -have broadly concurred wltb tbe 
scbeme. 

MR. SPEAKER: Shrl  Sbri Chand 
Goyal, 

SHRI CHINTAMANI PAN/GRAHl t 
Sir, I wanted to know whether the Slate 
Governments have given any suggestions 
abont tbe ceiling In the interim report. 

MR. SPBAKER I Order, order. He 
replied to It. 

Cbandigarh COMpensatory Allowanee to 
Ceot ... 1 Govero_ot Employees 

*1238. SHRI SHRI CHAND GOYALI 
Will the Minister of FINANCE be t>leased 
to state 

(a) whether the Cenlral Government 
employ<es stationed at Chandiglfh were 
given Chandigarh C )mpensalory Allowance 
some years ago; 

(b) whelber il Is a fact that the same 
has been wilhdrawn on the ground that the 
Slale GJvernment had withdrawn il for its 
employees; 

(c) whether Ills a faet that the Stale G,-
veroments have now re,tored Ih' Chandi· 
garh Compen.atory Allo N.n:e and If so. 
whelher it will be re.lored in fa v Jur of Ihe 
Central Government employees also ; and 

(d) If not, the reasoos therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P.C. 
SETHI) : Yes, Sir. Special compensatory 
allowance at 12i% of basic pay was granted 
to Central Government employees posted at 
Chandigarh w.e.! 1st ~  1954. 

(b) No, Sir. The allowance was wilh· 
drawn from Cenlral Government employees 
at Chandigarh gradually over a perIod from 
1.1.62 to 1.1.64. This was done b,cause the 
condilions which had originally necessitated 
the grant of the allowance had ceased \0 
exist. 

(c) and (d). The G,vM;m,nt of ~n

jab Issued orders withdrawiOg the allowance 
from 1.4.63, but had subSequently recinded 
the aame. The question of restorina tbe 




